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CENTRAL ADMINISTRATIVE TRIBUNAL ::GUWAHATI BENCH.
| 0.A. Nos. 159/2005 |

- DATE OF DECISION: 22.06.2005

Sri Joydip Dutta | APPLICANT(S)
" Mr. J.L. Sarkar, Mr. S_. Nath ADVOCATE FOR THE
| | o » APPLICANT(S)
- VERSUS -
U.0.L&Ors. . RESPONDENT(S)
Mr. AK. Chaudhuri, Addl. C.GS.C. | ADVOCATE FOR THE

RESPONDENT(S)

- THE HON’BLE MR;IUSTICE G. SIVARAJAN, VICE CHAIRMAN. .
THE HON’BLE MR. K.V.PRAHLADAN, ADMNISTRA’HVE MEMBER.
1. Whether Reporters of local papers m é'y be'a]loiared to see the
judgment? ’ : L
2. Tobe referred to the Reporter or not?

3. Whether their Lord ships wish to see the fair copy of the
judgment? -~ _

4. Whether the judgment is to be circulated to the other Beriches?

Judgment delivered by Hon'ble Vice-Chairman. .



CENTRAL ADMINISTRATIVE TRIEUNAL
GUWAHATI BENCH

Original Application Nos. 159/2005
Date of Order : This the 22%¢day of June, 2005.

The Hén’ble Sri Justice G. Sivaréjan, Vice-Chairman.
The'. Hon’ble Sri K.V. Prahladan, Administrative Member.

Sri joydip Dutta

Working as Supermtendent
Central Excise

Agartala. . .
... Applicant

By Advocate Mr. J.L. Sarkar and Mr. S. Nath.
- Versus -

1. - Union of India,
- Represented by the Secretary to the

Govt. of India, Ministry of Fmance
New Delhx .

2. - The Chief Commissioner,

' Customs & Central Excise,
North Eastern Region,
Shillong. L .

. . - Respondents.

By Mr. AX. Chaudhuri, Addl. C.G.S.C.



ORDER (CRAL)

SIVARAJAN. L. (V.C)
1 ’ N .

Thé .applicant is a Superintendent, Customs and Central

Excise Department He bemg aggrieved by the ti ansfer order dated

08.06. 2005 made a representatxon dated 09.06. 2005 (Annexure ~ E)
before the Cdmmissioner, Central Excise, Shii!ong_ who passed the

transfer order. Mr J-L. Sarkar, learned counsel for the applicant

submits that the sé\idauthority has not so far passed any orders.on the

'reprééen@:ation su'bmitted by the applicant. He further submits that

- applicanthas not so far been relieved from the present place.

H
. . r
, ;

2. | Mr. A.K Chaudhurn, Ieamed Addl. C.GS.C. for the

i

respondents submlts that the respondents W;}! consider the

representatlon ‘made by E:he applicant end further he submits that if

!

the appiwant has not so far been released, he will be allowed to

l
continue :in the same place until a demsmn is taken on the

s

representation submitted by the applicant. Addl., C.G.S.C.” made the
said subm';éssions on the basis of the earlier order of this Tribunal.

3. Conssdermg the facts and circumstances of the case and

in vxew of the prewous order, we direct the apphcant to make

. representatmn before the 274 respcmdent herein within two weeks

from today. If such representatlon is ﬁied the same will be dxsposed

of by the 2‘“’ respondent in accordance with law thhm a period of one
\

month thereafter. If the apphcantfhas not so far been released from

his preéeni::,plécé, he will be allowed to continue in the same place tili

the disposal of the representation -

P

e
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" The O.A. is disposed of at the admission stage itself. The

applicant will p_pqdfucé this order along with representation. -

PRAHLADAN ) ST ( G. SIVARAJAN )

(K.V.PRAI
ADMINISTRATIVE MEMBER * VICE-CHAIRMAN ~ *-
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In the tﬁﬁtra&nﬂdmsnkstrative Tribunal

Guwahatl Bench:: Gawahati :
' O/A No. | 5‘1 /2005

Sri Joydip Dutta
- ' } : /,' y
- - Versus . o
Union of India & Others.. &

:  SYNOPSIS OF THE APPLICATION N : -

This Application is made against the .impugned transfer Order

’"'j;:dated 08/06/2005 whereby the appllcant has been transfered to

Shillong, Central Excise. -

~ The said impugned transfer orders haveubeen issued in violation
to the cimculated/published policy of transfer of the Respondent
Department. - . o

That the Applicant was posted to Central Excise, Agartala wef

25-11=2002, His tenure of minimum four years service at Agartala has
not been completed till da te. It is also stated that the children
of the applicant arse pursuing studies at Agartala and are in mid
session. The transfer of the applicant shall cause:immense hﬁggship
and loss to the Academics of the children,__Qnetof_tne childhmeading

" in Bengali meddéum.

That the impugned transfer order in June .is agalnst the accepted
policy and guidelines of transfer to thm be made and given effect by
December/January, and has been issued to accomodeteothers before

completion of their Tenure and such is dlscrlmlnatoryand ¢ Ju=RX not

just and fair,
- This Hon'ble Tribunal has disposed of no. of 0OA nos, 127/2005,
129/2005, 130/2005 131 /2005 +31/2065 136/2005, 1&2/2005 and 14&/2005.
Q\L
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= IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI"BENCH “‘é%f’N
(- An appllcatlon Under Section 19 of the Adminlstrative Trlbunal :
Act 1985) . . ,
ORIGINAL APPLICATION NO. /2005
Between | -
Sri Joydip Dutta . | S
Working as Superlntendent ' . ;g
Central Excise, ‘ ‘
Agartala. Applicant ‘ : ;§“
Versus N | - , k%p
o : ’ ‘ o ' -5
1. Union of India, : :
Represented by the Secreta ry to the
Govt., of India, Ministry of Finance,
Department of Bustoms & Central Excise,
New Delhi. , : '
¢+ 127 'The! Chief Commissioner,
Customs & Central Excise,
North Eastern Reglon, ‘ o o
Shillong. ) Respondents
DETAILS OF THE APPLICAWION,
1. Particulars of the Order against which this application is made.
This appliéétibn is made against the impugned transfér order No.
75/2005 dt. 08-06-2005, in the mid academic session, violating
published transfer & posting policy to accomodate others before
completlon of the tenure. |
Sii ; , Applicant declares that the subject matter of the applicatlon
i ﬁﬁ_ wltﬁin the Jurisdiction of. thls Hon’ble Trlbunal.
' 3 :&im%t@on”
This applicant declares that the instant application has been
file Wit hin. the. limitation . perlon prescribed under Section 21 of
- the' - Central Tribunal Act, 1985.
&« FACTS .OF THE CASE
7+ b1 The applicant is a citizen of India and hence is entitled
..o the rights and pr1v11eges guaranteed under the Constitu-
uxiom of.Indla.
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" 4,2 The applicaht is a Group-B Officer, wopking as Superinte-

-dent, Central Excise and posted at Agartala, Tripura, Tk
applicantwas transferedfrom Dharmanagar to Agartala as.
Superintendent in November,2002 and working as Super inté<g
dent, Agartala Central Excise wef 25-11-2002, Hence the
Tenure of minimum foru years service at Agartala has not

been completed till date. >

(S
L.,3 That for the purpose of transfer and posting of Group B,

Officers in Notlth East, in the Respondent Department has
made out a transfer policy vice C No. II(7)ET3/ET 11I/88/
1674 dt. 07.11.1996 taking into relevant consideration
includiag consideration of welfate of the children and
their education., The adopted policy is that transfer

. will Dbe completed before 31st December on anyyear and

as far as possible effected by 31st January of the
follow1ng year

Copy of the transfer policy dated 7th
November,1996 is enclosed as Annex. A

4,4 That the aforesaid transfer policy has explicitly made

the tenure and posting of Group B Officer as under:
1"
- 3, The general tenure in one station will be

4 to 6 years. .

-4, Period of stay in any one station/section/
office will not be more then 2 years.

‘5. Since the officers belongs to common cadre
of Central Excise mainly, no officer will
remain posted- in Customs for more then 4 years,"

4.5 “That by a letter dt 04102004 option for annual general
transfer of Superintendent for the year 2004 wereczlled
from the condern:officers who have completed tenure of
the service as per ‘accepted transfer policy. Option w

. were directed: to’ submit in the prescribed $roforma

enclosed with the letter on or before 31-10-2004, It
is stated that the option for purported general transfer
under this letter dt O4~10~2004 was called for as per
para 2 of the aforesaid’transfer policy. The applican%
had, not completed his tenure of minimum 4 years and
did not exercise option. : . |

" Copy of the letter Dt, 10-04-1004 &

Transfer Proforma is enclosed as
Annexure B & C respectively.

4,6, That it is stated that the Commissioner of Central

Excise, Shillong has issued order No. 75/2005 of
_ transfer/rotation of the Officers in. the g&x Grade
of Superintendent Group B dt. 8-06-2005 by which 38



-

Group B Offlcers 1nclud1ng the appllcaht have been
Transfered. from one station to another., The name of the .
applicant appears in the aforesaid transfer order Bl No. 7
This transfer order -shows that-the same has been issued
without appllcatlcn of mind and it has been issued as
routine exercise of power and administrative action has o
‘mivbedm not element of public interest 'On the Contrary | 55
of the order dt, 08-06—2005 acts contrary to the interest
of the children's education of the applicant. The Applicant 23—
has not. received the order from office becouse of his 23
absence frcm duty on the ground of famlly aff1ers.~

J

A

Copy of the order dt. 08/06/2005 is
- enclosed as- Nnnexure- D

hﬂ That the applicatnt submitted a reoresentatlon on 9th
June- to the Commissioner, Central Excise, Shillong,with .
copy - to the Chief Comm1351oner, Customs & Central Excise,
-+ Shillong. He has not recelved any reply.
~ Copy of the. representatim dt

9th June'2005 is enclosed as .
Annexure- E, .

4.8, .That the applicant begs to state that his’ normal tenure
3{¥aperlod at. Agartala as per. acceptvpcllcy/guldlmnes of
o transfer ha's not explred It is alsostatedthat the child ren ..
of the appllcant are studylng at different education
'iﬂﬁlnstltutlons at Agartala. They are pursulng studles in
" Class~I & C3ass IX. The transfer- of the applicant undér
,Such circumtances will also cause immense hardship and
-loss of the academics of the childres and’ they will be
-@vop deprived of their further studies in the new station ., |
Tlie applicant's Son 8Sri R R Dutta is reading in Class=}f X,
©.in Assam Rifle School, -Agartala and the course&s differs
¢ dn Shlllong. Appllcants daughter Miss Y Dutta/readlng in
- Class I in Dengali medium Shcool and there is no Bengali
umedlum Shcool in Shlllong. ' ~ ' '
4.9 - That the said transfer.dt. 08-06-2005 has been issued
| vi thout regard to -the prescrived and accepted norms of
Transfer. The clrculated/publlshed policy stipulates
that the genaral transfer shall be made in December of f
-any year to be glven effect by January next.But most su-
prLS1ngly the said order hass been issued inJune in
total negligence of the Departmental 's Own formulated
policy. This has been done purportedly to accommodate
some Officers, '
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4.10 That the order of transfer dt 08~06-2005 manifests /’
that the same has been issued hastily without waiting §%
for December, which is the schedule time for issue v
of the order. A close perusal of the order dt. 08-06-200
indicates that the same has been issued to accommodate a
number of Officers for example Officers at Sl 11,13.22 PA;
2%, 24,25 etc. on the basis of their representation. S
Such transfer at the behest of some @fficers as indicated
therein violating the precribed time schedule of transfer
causing undue and immense hardship to other including
the applicant in notjust and fair administrative action.
Such action are discriminatory and arbitrary and appli-
canthas become victim ofsuch arditrary action. Such
administrative action is not Jjustified and fair.

4,11 The mothery of the applicatnt is 70 years oldand
suffering from ageold deseases and under tretement
at Agartala,

4,12, Thht this Hon'ble Tribunal in a number of cases has
disposed of Original applications involving# similar
questions of factand law withf individul fact'differences.
Exemples are O.A Nos.'127/2005( Sht K'M Das v/s UOI &oths.
OA NO. 129/05,130/05,131/05,136/05 ( sri G DAD & Others
v/s. UOI & others) B0A No. 142/05 (Mr G Panmei V/s. UOI
& others) and OA No. 144/05 ( Sri C Songate V/s. UOI and
others) '

Copies of the Orders in OA Nos. 127/05,129/05
130/05, 131/05, 136/05, 142/05 & 144/05 Dt.
13/06/05, 14-06-05, & 15-0605 are enclosed’
as Annex- F, G, H & I Respectively.

4,13 That the applicant submits that i$ his transfer &posting
as per aforsaid transfer orders dated 08-06-2005 is not
cencelled he and his members of the family including
the children shall suffer irreparable loss and injury.

4,14 That the apolecamiony made monafide and for the cause
of Jjustice.

5. GROUND OFOR RELIEFS WITH LEGAL PROVISIONL:

5.1 For that impugned orders of transfer and posting are
illezal in as much as the same halte been issued violating
the prescirbed and accepted norms, policy and grideliges
of Tmansfer.

5.2 For that the respondents have transferred the applicant
before completion of his prescrived tenure at Agartala
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5.3 For that the transfer of the applicant at the mid
session of his children's education in unwarranted

and not just and fair. The problem of Bengali medium “ga
shall be insurmountable, .

5.4 For that the transfer order haw® been issued to 2~
accommodate some officer which is discriminatory and axkg
arbritrary and offends Artical 14 of the Constitution
of India,

5.5 For that laice in law and lalice in fact is explicit
in the impungned orders
5.6 For thet any view of the matter the applicant is entitled
to the reliefs sought for.
6. DETAILS OF THE REMEDIES EXHAUSEED

6.1 The Applicant has no ther efficacious memedies under
any rules. He has submitted Representation which is
pending.

7. MATTER NOT PREVIOUSLY FILED OR PENDIVG WITHE ANY OTHERCOURT

The Applicant have not filed any other¥g§se/application in
_ any other court/Tribunal regarding the present subject matter.

'8. RELIEFS SOUGHT FOR

Under the facts and circumtances stated above, the applicant
i - » praus for the followings reliefs:

81 The name of the applicant be delated from the impugned
Transfer order dt. QR4200%xix. 98/06/2005
8.2 Thed/ applicant be allowed to continue at his present
at his present place pf posting.
8.3 Any other relief or feliefs prayed for on the ground
stated above in para'5 above as the gon'ble Tribunal deems
fit & Proper.

9. INTERIN ORDER PRAYED FOR:

Pending disposal of this application the applicant prays
for the following interim reliefs:
9.2. The order dt. 08-~06-2005 of transfer of the applicant

be suspended and he may be allowed to continue at his
present place of posting.
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9.3, Any relief or reliefs and Hon'ble Tribunal deem fit and

proper.
10 Particulars of Postal Order - céz
Postal Order No. H égx
o 2
Date: | %)

Issuing Office
- Payable at: Gawahati

11. List of enclosuresé

As per index.
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VERIFICATION | 2_.
| I , Jowdip Dutta Son of Late Paresh Ch Dutta, a (-
resident of Agartala, do hereby verify that the statements
made in the paragraphs 1, 4, 6, to 12 are true to my
knowledge and statements in para 2,3 and 5 are true to my
knewxedge to my legal advice and that I have not suppressed
any material fact. '

- and I, sign this verification onthis 21st day of
June, 2005,
~
Soydip Tl

Signature.
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: TRANSFCR POLICY OT GrRoup 'p’ OTYICYﬂz IN NORIH TAST. )

. ATtOT nfdatuiléd discunaion hetfeen the LCP, CCE nnd

7AC(qus) nlonrwitn various Yrotructions of tho Ministry and

the 1nst of whtch iﬂ F.lo. A-35017/28/92~Ad. 111.8 tdntod 30th

Juno, 199’4, minuton of varioun gonferonoons and othor (llnmmcionn7

it has boen. aarvod fo follow tho Ipllowing trannfor polioy.

axoug tho Group- 'B' orfiooxa in tue North .Pant. l )
S -M.,; ' ' | .
g P ' Since tbe Coumimsionerntos oovoxs 7 (novon) Noxth

Eastern States. with different ethnic bnokgwuuud Admlnintrntion

‘will follow as fur af. pueoible nonvenion£ Zono antd arons ao

that officore uljo not unduly put to Jdiffi:ultien. Hf)'nnvor‘, thnne
will not includo trauafore on Administran . ve grounds, =

2. f Defore any genargl trmafer; Group 7! off'l",vnrn w11l

gubmit éfropreaentntion for - . ' o

‘ (a) Plaoe of posting with 19n80nu; . ,
(b) Option for Customs/Central Exoiso; ~ s
e) For any other dopu~ntion. ' . i ‘

Thess reprquntations wil1 he rvonivnd positively by

1st Octoﬁex of any ynnr.

]

zThe'general tenure in ons station will be 4 to 6 &bnrs.

 pPeriod of stay in ony one atgticn/anotion/ofrice will

.
!
1

not Lo moro tnuh‘é yoare. B
’ - |

Iy

' : |
50 . qince tho orricora bolong to a cummon cadre of Contral

Exciseo mninly[ no ofricex will xemuin poM:n'| in Customs for

more than 4 years. . i !
o : i

a0 ' ;
6. Tho rotntion in evory :3 yoars will be from difficult

to soft arag and from scanitivc to Uurd aren. : ;
; B - } A ‘ l.
Thatw:

7. Compansiounta pontinpﬂ will be oconsidared mutuo]l

the CCP &dd CCE and after gatlefy

1nc the genulnoneage of fhf comp
ndn 41t nonds bo. Such trnnsforn

trangfor will beo m

on compaséionnta pxoundo fust be addrassed to ¢/ AG(PAV) npu

ondoand £n both: Lho Commlﬂnlnnn1q

Nonld. .o o



9. l'hOlH"ll l)nptt. vof Povoounel & Tralning viide Hm”‘-]'atto%

datod 31d A;)xi 1! U\; havae recommeddoed. poot Jiuv ol huahand u)«l wlfo
together in one qfntlou, thd aron. of ]ux]odlofi(nll)olnm vnnt
aud tho nature of work” ’H)lll}r qur(‘uxnnc fyom: ronnxnl A«ltr'lllifltr(\~

tion only whore tlicre lo nbuolutv]3 any problom or dlffléultlon,

tranofora will he nnnn(dcred anon ‘,HinlnL,, ul 1”‘6U”““1f
guidelinea. , | : -
9 Since tho Conminnio”p,nton aro h)rh]y ot ﬂtutfod,

caooling off poriod fr om nny deputalion aa rncommnnnnd by utlm
Miniatry will inm future be enforcoed, ‘f ;

. .

10, ' pénérnl txraisfors will ho domplor

of any year and uu_rny n#d ponaiblao grtnntud by Slal Jnnunxy.
. . . . |

i1, Otfionrn nho nva due to rotiro within 2 yonre will ho
rotnined/posted within and around tholr fLoma Town or plndGn/
stotions requected by.thcm. ' i ‘ ' |

. s . B .
. B . * , § .
: \ : '
[ . . \ ' - . RN
\

v .( ' ‘1\. ' \ \ . \ -

1}\-5\ N AY
. \\MIJijJ\)‘J\ \

\/(AM :m,e,‘(,ua ST ¥ 2

LALLUNGUNFMA )y i (. LeRe MYEIAN )
OOMMISSIONER o comussmumt}!
CUSTOMS(PREV)zNER:SuILLoNg CENTRAL FXCISEISILXLLONG
C.N1.T1(7)5/5T. 111/00/ 16 “, B Uutm'l ' /” /%
Copy ta :~ ‘

- -

l

1. The- hMmbor(P&V (C. Y. /(A , Contral Bonrd of hxclﬂo
ond Cugstrmg Noxth Bloclk,  New nnlhl for kKind {nformnt)an.

2, ThoChiof. CommiJquucx(lﬁ) Cuntomo gnd Coutrnl Uxclwo,
15/1 Strand Road, Caicutia for Icdnd informntion.

3. Tho COmmiQQ1onor(Cun Prev, ), NER, Shilloudg foridnd
information.

%+ The Deputy. Cm—uniqsanox((,uq Prev. ), NI, Shillong for

kind informwation. ‘
5. Th'e Seorotnry, Uonoxn], All Indian Fodoration of Coutral!

Excine OGazmottad Fxcautlve Officeora,h0A/1, J.1C. Mitro
Noad, Oaloutta £0r ind Anformation,
Tue (‘eneinl Seoratary, Group 'B' kExecutive Officora!

o

Bt e e e Sy S

Ge

\’//fsson., Custouws aund Cetitral Fxeflso, Shillloupg fortind inr0{1nt10n.5

7. T™e Assigtant Ponminqd(nlal of C.Ex./Cuo, (1), o
for informntion. : '
i i
1 AN -

M- /, \ | l? h

h. miarracianyya
- : 'ASSI)!ANP COMMIS ,|nnvn(nnn l

- ‘l!H.‘l’("\MS ANTY CIENTRALS h..‘{f'I 56 % J.L()NG.

¢ PECTLL Acx --MAu (., 2 JL-’; j“ rL"

SO

(ﬁpd/ La’ KLYt

gpxc-myﬂfrA ~T! At ﬂﬂ (7/) ‘7fé //1:?11 EN —

T D b e e, sa«v«J"’ﬁ'

7. 2N s

ad hoforo 3ial Dei6 amhy &
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. W\~ COMMISSIONER O} CENTRAL EXCISE

; ) , MORELLO COMPOUND
! /! ‘ M.G. ROAD, SHILLONG
i \"&UTCL 91-0364-2224751 /2223030, Fax. 91-0364-2223428 7 2226215. E-Mall: cexshiliidexclae.uic.in
i -~ C.No.ll(26)20/ET.I1/93/ . o 7; , 4 Dated: .
. "R7607 ST |
o !

04 007 2004

The Deputy/Aselstent Comimissloner
Cantral Exclse Dlvislon

{uwAH AT
The Superintendent ( )
Central cxclse Hqre, Offico
Shlllong.

i

'Sub)oct: Option for Annual Gansral Transfor of Superintendant/inspector ~ regarding.
. . ] ";'-q o

The Annual General Transfor for 2004 of Superintendents and Inspectors posted In different
' formations and Headquarter Office of Central Exclse Commilssionernte, Shillong Is proposed to be made In
Decamber 2004. The concamed officers who are due for transfor as per the accepted guldalines for transfer of this
. Commisslonerate will be considered for transfar, ! | -

I ! “

' Brlefly the acceptod guldslines for transfsr In respsct of Superintendents/Inspactors ale reiterutod
below for the benaflt of the officers. : i ' '
. i . . .

i - : : ‘ &
1 Superintendents who have completed thelr tenure ns below wlll bo consldered for transfer. ‘
! (1) In the same station for a continuous parlod of 4!(rour) to G (slx)‘ yoais,
(1 I the same Sectlon/Offlce for a continuous potlod of 2 (two) years, and
(1) in tho same Commisslonerato for a continuous perlod of 4 (four) years

[

: N : { .
i Simliarly, Inspoctors who have completed thelr tenure will ba c?nsldnrod fortransfor:

~ |
(I) In the Divislonal Hqrs. Office for a !oontlnuous ptlrlod of 8 (slx) years,
(1) In the Ranges outslde the Divisional Offics for n'pariod of 3 (three) years,
(It) . in Central Excise Hqrs. Office for a perlod of 8 (six) to 8 (elght) years and

(iv) in the sama Commisslonerate for a continuous potlod of 4 (four) years
. i !

| Also, Suparintendents and Inspectors of Shiltong Central Exolse Commisslonerate who opts for Custoins
, or'lerugarh Commisslonerate should send In the same Transfer Proforma.

_ - it ls therefore requestad to forward the optlons of officers for posting In Central Exclso and
+ . Customs In order of preference for next posting Indicating the reasons thereof. Optlons In the prescribad
proforma (enclosed) should reaoh this office on or befora 34.10.2004, Options racoived aitor
31.10.2004 will not be taken iInto consideration for Annual Gonoral Transfor 2004. It Is, thereforo,
requested to take personal Initlative to send this offlce on or bafore the sald date. While forwarding tho
proforma, It may be ensured that the soma la"duly verifiod by the {ond of Offica. :

"t Plonse acknowledge recelpt. : .
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GOVERNMENT OF INDIA

OFFICE OF THE COMDMISSIONER OF CENTRAL EXCISE
N MORELLO COMPOUND, M.G. ROAD, SHILLONG

Jel. 91-0364-2224781 /2223030, Fax. 91.0364-2223428 /2226218, E-Mall: Cg;ghj!l-ﬁ:g'\'t!se.gic.ig

ESTABLISHMENT ORDER NO 75/ 2009
DATID SKILLONG, THE gn JUNE 2003

S ibject: - Transfsr and posting in the grade of Superintendent, Group ‘B' officers of
Shillong Central Exclse Commissionarate - order reg.

Consequert upor irter - Commissioneralg frans'er Order 10.72i2005 issued under even no.
55181 - 55100 dated 39 June 2005, the lellowing trarsfer and pasting in the grazle ¢f Superintendent,
Group ‘8 officers of Central Exoise Shilong Commissicnerate s neredy ordered with mmediats ettt
ant: untit further orders.

! $.No.| NAME OF THE FROM TO O
L OFFICER
i_l | Shri Sukanta Dag | Statistics Br. Shillong. Appeal Br., Shillong.
e Snri Abhijit Dey CC's Office, Shiliong. Anti-Evasion, Shillong.
lf‘ ShiPK Bhattachaec | Audit Br. Shillong. Statistics Br., Shillong.
4. | Shi D.K. Deb _ Tech. Br. Dibrugarh Audit Br., Shillong.
PO Shrl TX. Kar Dhubri Divis.on Audit Br.. Shillong.
6. Shri NK. Das Silchar Division Audit Br . Shillong. [,
- Shri Joydeap Cutta Silchar Division | Audlt Br, Shillong ’
(B ___I SmiZK Shadap | Shillong Division. CC’s Olfice, Shillong. |
19. 1 Smi.L Sailo Shiflong Division. Insp. Cell, Shillong,
{_5 ____| 8hA A Chakraborty _ Luw Br., Shillong. ; Training Schac!, Shillong, |
1o [ ShriN. Singha Lech Br, Jorhat Division | CIU-VIG Br,, Shillons
(12 ShiMK Dufia —___ 1 DRI, Guwahat; ' CJU-VIG Br, Shillong,
13 *A'_FSher.K Bhuvan Tech. Br. Dibrugarh Law Br, Shillong,
P14, Shri C. Shullai Shillong Cus.(Disposel). PRO, Shillong.
[ 15 "Tshic. Havzal _ Audit Br, Shillong. Shillong Division
| 16. ShiK Thapa Audit Br. Shillong. Shillong Division,
[ 17. | Shi &shish Roy _ Appeal Br., Shillonz Shillong Division,
A8 Shil KK Malaker CC's Office, Shillong. Shillong Divislog.
L1_9.___ Shii K.C. Dexa” Hars. Audit, Guwahali. Guwahati Division
: 20, Shii D.K. Shama Hars. Audit, Guwahati, Guwahat| Divisjon.
{21, [ SWIDR Saha ) Guwahati Customs Guwahali Division.
122, ShriN.R. Das T Aizaw! Customs Guwahuti Division.
123, Shil'S. Das Audit Br., Dibrugarh Guwahati Division :
24, Shd R.K. Borah. ' . Tezpur Divislon Hgrs. Audly, Guwahati .
B3 Shri K.C. Xalita .| Computer C=", Dibrugarh [ Hgrs. Audit, Guwahatl, ,
Y126, Smil. RR. Bhowmix - 'anﬁam C~"oms - | Silchar in?s?on. : :
27, Shi S.K. Nandi Karim: .~ mg 3ilehr . vision,
128, 15hn T.K. Singh Karim' ams Sile  dsjen.

M [29. ‘;ShdS.Chak.rabor‘.y Tezp- .n Sile - ion,
jwfw‘(/ a
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| 35, .:r.'.c‘ R man : C1U-VIG Br Dl‘“l garh 'Dhubri Division |

et — ILA‘EJH Br, Dibrugash i Dhubri Division |

ted oMo LW . Tezpur Divis} N T

- S ahneﬁ e 2 B 1sion. Nagaon Dmsnon. i

578;' -—-Sm_._ " SOl ; Alzawl Cq_s_.gr"nf__u_ Nagaon Division T

138 IShANC Kalahi ] Iezpur Division. | Negaon Diision _j
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¢il the representation: ~ceived in the grade of Superintendents

W
RNALL SINGH)

(
COMMISSIONER

Dated :- OF Jo4)2ve8™

sary action to:-

wer. Cusioms & Central
hil ong.

Excise, Shillong Zone, 'CRESCENS®

2 The Commissior. -, Castams (Preventive) , NER, Shillong.

3. The Commissione , Cautra. Excise, Dibrugarh.

4. The Commissione (Appeals), Central Excise, Guwahati:

& The Additional C minissicner (P& V), Centrai Excise. Shiliong/Dibrugarh.

6. The Additiora! C v issicner (Tech.), Central Excise Hars. Office, Shitleng.

o The Additione! ' mp-issicrer, Customs {Preventive), “NER’, Shnlong -

8 The Joint Com uscicrer (AE), Central Excise Hars. Office, ShiilongThe Jont
Cemmissioner, Contre! Excise, Dibrugarh.

. The Deputy/ Asestant Commissioner, Centrai Excise/Customs, ____
Division, Skii.ong Dibragarh Commissioneraie. Copy(s) meant for the concerned cfficer(s)
1s/are enclosec.

10. The CAQ, Cestra: Excise Customs, Shillong Dibrugarh Cemmissionerate.

Shitlong.
3 ShAfSmi

1. The PAQ, Custor 5 & Central Excise, Shiliong.
> accounts | & 11/C mfidersial Branch/CIU ~

Vigilance Branch, Central Excise Hars. Office,

Supermtendcnt for compliance.

. The General S ey
Shitlong/Dibrugat-.
. Guard File.

o—

Group ‘B Superint

endem~ association, Customs & Central Excise,

0%
(S. NUNTHUK)
ADDITIONAL COMMISSIONER (P&Y)
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To
The Commissioner,

Central Excise Commissionarate,
Shillong...793 001.

(Through proper channel)
Sir,

With due respect, I beg to draw your kind attention
to the followings: ‘

1. That Sir, 1 got Promotion in the Grade of

-Superintendent on 23-09-2002 and transferred from

Dharmanagar to Agartala Range vide Order No
163/2002 DT. 11-11-2002 and accordingly 1 joined at
Agartala Range on 25" November, 2002.

2. That Sir, now I am transferred to Shillong
vide your Order No. 75/2005 dt. 08-06-2005. 1 have not
completed normal tenure in a particular posting as per
Transfer guideline.

3. That Sir, I am afraid my family welfare will
be badly disrupted as 1 have been affected in the middle
of the year. My child who is studying under Tripura
Board of Secondary Education, in the mid-year shift of
the child will also jeoperdise the academic carrier.

4. That Sir, I am not afraid of my transfer and
as duty bound sub-ordinate I have always complied the
transfer orders and this is my first representation

"simply for retaining me at my present place of posting

at Agartala, only to safe guard my family welfare,

“specially the education of my child.
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Under  the above  circumstances my
representation may be sympathetically considered and
retain me at present place of posting unto March, 2006.

| /
Yours faithfu I{K}}Qb
9
.@,&e«o\ e

(Jovdip Dutta)
Superintendent
Central Excise: Agartala Range

Copy to:

1. The Chief Commissioner,
Customs & Central Excise,
Shillong.793 001. For favour of his necessary action.

2. The Assistant Commissioner,

Central Excise Division,

Silchar....788 001. For information and he is
also requested not to relieve me till the dispose off my
present representation by the Commissioner.

JOYTIP DUTTA
Supal imtendent
c“g[‘l Excise Range
Agartaia.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Orliginal Application No. 127/2005

Date of Order : This the 13" day of June, 2065

p’l’he Hor('ble Sri Justice G. Sivarajan, Vice-Chairman ‘

/

G

Central Excise, Amguri Range.

By Mr. AK. Chaudhuri, Addl. C.G.S.C.

The/Hon'ble Sri K.V. Prahﬂadan“’,3 Administrative Member.

Smt. Kironmoyee Das
Working as Superintendent,

... Applicant

By Advocates Mr. J.L. Sarkar, Mr. A. Chakrabarty.

* . Versus -

'

The Union of India represented by the
Secretary, Ministry of Finance,

Department of Customs and Central Excise,
New Delhi. S S

The Chief Commissioner,
* Customs and Central Excise,
North Eastern Region, )

Shillong. |
Flpy e o ReSpondents

ORDER (ORAL)

SIVARAJAN. [. (V.C.)

The matter relates to transfer and postings of Officers in the '

Grade of Superintendent Group ‘B’ of Central Excise and Customs .

Department on rotation basis.
"

2. The applicant is working as Superintendent, Central Excise,

" Amguri Range since March 2003. Her husband is also working in the

o’



posted at ]orhat The husband of mg‘é'

same department and is
nt at Sonari met with a road

while working as Superintende

applicant
gone “surgery. Thereafter on

the request of '
|
{

accrdent and had under
3. 1tis

husband she was posted atjorhat thh effect from June 200

band of the apphcant is not

and he still needs care and attentxon of the famlly memb
plicant is studying in educatlonal mstxtutlons at ;

her
yet completely cured

stated that the hus
ers. The

chlldren of the ap

Jorhat and are m mld session.

t s presently aggrleved by her transfer from

3. The applican
mapur Customs Dlvision in

Amgurl Range'in Assam to Di Nagaland as :

‘per orders dated 3"’ and 6% June, 2005.

fer orders made in June 2005 is

It is stabed that the trans
ont;ained in Annexure -
|

ptad norms for transfer c
nd are made only to obli

e norms as could be seen
|

4.
agalnst all tha acce

A ‘and B of the appllcation a
ts out of turn and against th

ge certain |

~ Superintenden
ant apart from

tself Accordmg to the apphc
I

from Annexure - D order i
n the we!l accepted policy of

the violatic'm of the transfer norms eve
accommodatmg husband and w1fe in the same statxon is -violated !
térest or exrgencres of service

gh there was no pubhc in

even thou
ertam employees It is als

o stated that though'

other than to obhge c
led there is no response

|

ri JL Sarkar, learned counsel for the
|

\earned Addl. Cc.G5.C. for. the

a representatlon is fi

5. We have heard S

t and Sri . A.K Chaudhun
e the “representatlon

are of the view that smc
I
pondent

applican

respondents. We
ndmg before the second res

mitted by the applicant is pe

can be dxsposed of at the adrm

|
|

sub
ssion stage 1tself

this appli_cation
|
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6. Norms for transfer of Group ‘B’ Officers in North East are

contained in Annexure - A. Further, so far as the Central Excise and

// Customs dvepartment is conqerned the norms are stated in Annexure -
/ B. As per Annexure - B a Quperintendent is entitled to continue in the
same station for 4 to 6 years cdntinuously. The appiicént, cioes not

appear to have continuous service in the same station for 4 to 6

yéars but only 2 years and odd. That apart, the husband and wife

being government employees working in the same department are

entitled to be accommodated in the same station unless any public

interest or exigency of service warrant otherwise (See'Bank of India

V Jagjit Singh Mehta AIR 1992 SC 519). If the transfer is made in

public interest and for administrative reasons the Courts would not

interfere since there will be complete chaos in the administration

which would not be conducive to public interest. The proper course

In the instant case the transfer orders shows that these
transfers are not made in public interest or in the exigencies of
Administration. Annexure - D order shows that the said order was the
result of representations made by certain Superintendents. It is not
clear whether any represenfations were invited fromv the
Superintendents for transfer so as to say that no furthe’r'

representations will be entertained unless the officers join their new

places of postings.

8. We, prima facie, feel that: the impugned orders were passed

without considering the guidelines rather, throwing the guidelines to

v
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
. Original Applications No. 129/2005, 130/2005, 131/2005 and -
RS = u 136/2005. | o
' ..+~ Date of Order : This the 14"‘1 Day of June, 2005.
"“THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

1. Shri Gangadhar Das (0.A.129/2005)

2. Shri Njjit Kr. Nandi (0.A.130/2005)

3. Shri R.K.Kalita (0.A.131/2003) '

4. §hri‘ Madhu Sudan Tyagi (0.A.136/2005)

All the applicants are working as Superintendent
under different ranges of Central Excise, Guwahati ... Applicants

. By Advocate Shri J.L.Sarkar for all the Applicants.

<+ Versus~

:‘ i '::. 3}’"’“-‘ B LI I S :
v > 11, Union of India, represented by -+ - * - -
",  the Secretary, Ministry of Finance,
Department of Customs & Central Excise,

., New Delhj.

2. The Chief Commissioner,
- Customs & Central Excise,

North Eastern Region, :
Shillong. . - . ... Respondents

" By Mr AX.Chaudhuri, Add1.C.G.S.C in 0.AN0.129/05 & 130/05.
Mr M.U.Ahmed, Addl. C.G.S.C in O.A. No. 131/05 & 136/03

ORDER (ORAL)

ARAJAN .C
In all these cases the applicants challenged the propriety of the
transfer orders dated 362005 and 6.6.2005 issued by ‘tl\le
Commlssioner of Central Exclse and Customs. Apart from their
individual circumstances, according to them these orders are passed
in patent violation of the accepted norms regarding transfer of Group
' ﬁ;m'plo')"ee‘é contained In Annexures A and B. It is the contention of

i

" the appllc;ants thlat these orders have been issued wlth- the sole

M\’? y- - purpose of obliging certain Superintendents by soliciting

g
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- representations from them. It Is also stébed that persons like the
é_ppllcdnt’si are not afforded an opborftunity to make. represéntatiolns
. before the Commissioner jn regard to their peculiar circumstances. It
% s stated that the applicant Ini O.ANo.130/2005 Is undergoing
treatment for serlous allments and {n 0.A.131/2005 the mother of the .
apphcant is undergomg treatment for cancer and that there Is only.'
one Cancer Institute for treal:ment in Guwahat:x for the- entxre North
'East Reglon. It is their grlevance that the. appllcants were never
informed of the intention of the respondents to effect: transfers and
| postings during the month ‘of June contrary to the well accepted
norms. that transfers and postings of Group B officers willvbve effected
only in the month of December or at the latest by 31* january of each |
A’yea‘t. It is also their contention 'l?hai: as per the nomis‘ pr’e#cribed in
" Annexure-A and B, particularly émnexure B where it is specifically
stated that the no;'mal tenure ofSijperintendent in a ba_rticu;lar station
is for a continuous period of 4 to 6 years and that'wit’hout any valid
_reason the apphcants who have not complebed more ‘than 2 to 3 years
have been transferred out from Guwahati to dxsbant places without
thelr volition. !, |
2. R have heard Mr J.L.Sarkar, learned counsel appearing for the
applicants and Mr AK. Chaudhuri and Mr MiU.Ahmed learned
Addl.C.GS.Cs for the respondents Mr Sarkar pclnnted out that the
impugned transfer orders cannot be sustained for ‘the sole reason that -
these orders are passed in the month of June, whel}. the chn!dren of the
applicants are in the mid academic session of their studij'les.,Counsel
submits that these orders have béen issued at this late hfour only to
oblige certain Superintendents iﬁ the -depa.x?:ment. Eby getting

representations from them. Counsel also submity that the transfer

/Y
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orders are passed in patent violation of the well accepted norms
contained in Annexures A & B, which are made with mala fide
intention. Counsel also.drew my attention to the order dated 3.6.2005,
from which it Is seen that pursuant to representations made by more
than 20 Superintendents they héve been transferred to places of their
choice and it is stated that they are not entitled to TA/DA since the
transfers were made as per'their' requests. Cour‘lsel submits that no
further proof is required to establish mala fides in the matter.

3. Mr AK.Chaudhuri, learned Addl.C.G.S.C on the other hand
su'bmitt;ed that there is no illegality in the transfer orders. The
guldelines issued in the form of executive orders will not stand in the
way of the fespondents effecting transfers in public interest or in the
exigencies of the administration. Standing Counsel also submits that
this Tribunal will not interfere in transfer matters and it is for the
applicants, if they are aggrieved, to make representation before the
respondents.

4. I have considered the rival submissions. A Division Bench of this
Tribunal had occasion to consider the cha!lehge to the very same
transfer orders in O.A.127/2005.and rendered judgment on 13,8.2005.
Direction was issued to the respondents  to consider the
i;epreséntatlon made by the applicant theréin in the light of .the
guldelines and also not to relleve her {rom the present place until the
Arep:esentatlon is disposed of. The guldellnes clearly show that the
transfer orders are to be issued only In the month of December and as
far as possible before 31% January of vach year and such a norm was
fixed on}y to take care of the interest of the children of the officers
who are studying in educational institutions and not to affect their

studles adversely. In these cases it is specifically averred by the

%y,
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applicants that their cluldren are studying in' the educational

lnstitutions and they are in the ‘mid academic sessnon That apart

' Annexures A & B guxdelm'és would show that Supermtendents of the

Customs and Central Excnse“_,department wnll normally have a
contmuous service in a particular station for 4 bo 6 years Ifn these
cases both the aforesaid norms are seen violabed and the only reason

for departlng from the aforesald well accepted norms I could gather

from the impugned orders is that representahons made by the certain-

Superinbendents were considered and transfers are e(’fected to suit
their convenlence. To put it differently there was no public lntarest
nor any exlgencles of service Involved ln these trans(’ers. Though
normally gu:delmes issued by way of executxve crders.may not ]n“‘.ave.

any binding effect in" the absence of any public mberesL or
\

administrative exigencies, the respondents are bound to make

‘transfers and nostings on the lines of the guidel'ines issied that to

after due discussnons, dehberahons with the Association of employee‘s
In the mstant case it 1s seen that the : applwants have mad

representatxons against the transfer/postmg order dated 3.6.2005 and

no mberim orders have beer. passed thereon In view of the allleged'

_yiolation of the guidelines, particularly, those dlscussed herelnabove'

the concerned 'respondent namely, the Chief Commlssioner of

Customs and Central Excise will consider the representatwns made by

i

the applicants with reference to the gundelines (Annexx\res A& B) and .:
the observations' made hereinabove and take a delzlsmn thereon .

within a period of one month from the date of recelpt copy of this

order. If the applxcants want to supplement the repre ientat:lons they

are free to do SO within a period of one week from boda:'y. The Chief

Commlssloner, Cantral Exclsa and Customs shall consider the
;

P
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individual representatiohs submitted by the applicants as directed
above and pass a reasoned order. Ih -the meantime, if the applicants
have not so far been relieved from the respective post held by them
they will be allowed to continue in the said post and same place ﬁntil
" a decision is taken as directed above. |
The O.As are disposed of accordingly.

The applicants will produce this order alongwith the additional

representation to he made within one week from today to the

respondents,
Sd/VICE CHAIRMAN

Pa
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCI]

Original Application No. 142 of 2005

Date of Order: This the tsoiday of June 20085,
The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman
The Hon'ble Shri K.V. Prahladan, Administrative Mem ber

Shri Gaigongdin Panmel

Additional Commissioner,

Customs Preventive Commissionerate,

N.E.R., Shillong. LoApplicant

By Advocates Mr J.L. Sarkar and Mr S. Nath.
- versus -

1. Union of India, represented by the

Secretary (Revenue),

Ministry of Finance, R
Department of Revenue,

North Block, New Delhi.

Central Board of I'xcise & Cusloms
(through its Chairman)
North Block, New Deihi.

Chief Commissioner,
Customs & Central Excise
Shillong Zone,

Crescens Building,

M.G. Road, Shillong-1.

4. Commissioner of Customs ()
North Eastern Region,
Customs House,
110-MG Road, Shillong. ...Respondents

By Advocate Mr AK. Chaudhuri, Addl. C.G.S.C.



'SIVARAJAN. . (V.C.)

QA«,_.',/*,_.M- SR S

o . : . (% /}

ORDER

The applicant is working as Additional Commissioner,

Customs Preventive ,Commissioner'ate,- N.E."R,.., Shillong  since

_1832002 Achr completmg three years of qervxco in the North

Eastern Region, pursuant to opm:m ralled for by the Central Board of
Excnse and Cusboms, the applicant submnltc.d option on 27.4.2()()5
(Annexure- .C) for u-tcnlmn in the same sla)tmn, i.e. Shl\lonq for at
least one year since hlS son 1s'm the mnddle of the. academnc yc;-ar. Wi
the gnevance of the . apphcant that |gnormg the said. optxon the
apphcant has now been transferr ed to Kolknta Commlc"ionc- rate. |

2. Mr J.L. Sarkar, learned counsel for the npphmnt submits

that since the applicant's son is sl.udying at. Shillong nml i oin the

'middle of the academic yeor he requested for his reten tion at SIhiHrm(_;

' lf at least for onc year and without considering the saui rvquo"t;

We have also heard Mr AK C‘hnudhurn, \(mrnml Addl.

C. G S.C. for the respondents.
4. ‘ - Since the optnon cxercngod by fAth»e applicant in ,'\_xl\xu;::mr o
is not bseen considered and since the impugned _orde_'r- was paszsgd l->y
considering the representations o!; va‘riou's other pe:rson?s, we are ol
the view that the respondents are to be dAifecied to r(:n ;(Ir\x fhe o a i
of the applicént also. For the .said'purp-0se, we direct the :a;>|ili«,‘;\|xt. to
make a represcntanon with re[oruu,c Lo /\nm- SIREN® ()‘;li.(m awithin

) perlod of ten days from today befote the respondent No.l. 1l such o

representation is filed the respondent No.1 will consider the same and

pass approprial;e orders within a period of six weeks thereafter. The



applicant wi produce thig order alongwit), the representation helore
the respondent No.1 for Compliance. If t),0 app

lication js liled withi
the time specified above, he respondents wiy)

clain the applicant in
the present place till the disposal of the representation directed 1y e
filed hereinabove.
The O.A. s accordingly disposed of. =

4/ VICL CAnlkpmak

5S4/ MLEMBLR (A)

tifind te e H"\;Ic ‘("_,-m.»y.
ey wiufiafy

(e}

-
- /
e

" ((c~$>“f<>

Sectiar Officer (1) ‘e

CAT GUWALATI BANC!
( Cuwahai. 808
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No.144 of 2005

Date of decision: This the 15" day of June 2005

The Hon'ble Justice Shri G. Sivarajan, Vic_e-Chairmaﬁ

The Hon'ble Shri K.V. Prahiadan, Administrative Member

) . R L .
Mr. Challienkhum Songate  * '~ Lo
S/o Hrangthankhum ; B

Joint Commlssioner S .
Central Excise, Shillong. e Applicant

By Advocates Mr J.L. Sarkar and Mr S. Nath.

- Versus -

1. Union of India, represented by the
Secretary, ‘ o ‘
Ministry of Finance, :: |
Department of Revenue,

New Delhi.

2. The Chairman
CBEC,
Department of Revenue '

North Block, New Delhi.

The Deputy Secretary (AD-II)
CBEC, SR
Department of Revenue,

Ministry of Finance, _
- Government of India, New Delhi.
{ .

The Chief Commissioner,

Central Excise & Customs (East Zone) .
Shillong. e Respondents

By Advocate Mr M.U. Ahmed, Addl. C.GS.C.

------------



ORDER B

e i————t.

SIVARAIAN. 1. (V.C.)

- at

The matter relates to the transter and posting of joint
_Commissioners in the Customs and Central Excise Department of the
Central Government. The apphcant is a Joint'Commissioner, Customs

Preventive Commissionerate, N.E.R. and posted at Sh\llong since

| October 2002. He is aggrleved by his trans[er from thllong to

Kolkata as per order dated 10.6.2005 (Annexure- -1). It is the raqe of

the apphcant that his ch\ldren aged 5 years and 7 years are studying

N,
- -

In Meghalaya State Police Public School, Slnl\ong and that if the

” transfer is effected at this pomt of time it wrll adversely affect the
' :
cducatlon of his children. Further it xs stated that the apphcant 5 wife

’

is Group ‘A Central Government employee and is pu<:t(‘d al. L.lullrmq

and that the pohcy of the Government is to aqcommodate both

husband and wife in the same statnon as far as practicable. IL is also

stated that the applicant had exercv‘ed his opt\on t) continue in the '

i
P

North Eastern Region for-at least one more year and that by ig normg
all these the res_pondent'; have passed the 1mpugned ‘transfer order
only to oblige certain officers who had made’ reprcstnmtmns for
transfer to their place of choice. - |

2. We have heard Mr J.L. Sarkar, Ieardled“counse\ for the

apphcant and Mr MU Ahmed |earned Add;r c.GS.C. for the

respondents. Itis not clear @s to whether the respondentshad offered

an opportunity to make representat\on Lo all the‘olhcers‘ in the post of

Joint Commissioner. However, it is seen that the \mpugned orders are

5
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passed malnly on Uhe basls of representations made by some of the

Jolnt Commissioners.”

3. Taking into account all the circumstances we direct the

——

applicant to make a detailed repfesentation before the respondent
. No.1 for the relief sought for in this application within a period of ten
déys fro'r;l ‘to‘day. If any such repres‘entation is filed the respondent
No.1 ‘will dlspose of the same in accordance with law within a period
of six wecks Lhcxeu[‘tu If the applicant has not: so far been relieved
he would be allowed to continue in the present post till orders are
passed on his representation to be filed as dirgc,;ted herein now. If the
applicant "does not file the representatio.n in time, certainly the
" respondents are free to proceed according to law. The applicant will
produce this order alongwith the representation for compliance. |

The application is accordingly disposed of.
— - sd/ VICET CHALKMAN

goctiliod Le be truc Lap 5d/ mEmBLk (A)

yifwa offath

Scetlon Offlcer (J)
CAT. GUWAINATI BANCH
Guwaha-i. /S




